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JUDGMENT

K.F.ACHARYA,V.C,, In this application under section 19 of the
Administrative Tribunals Act,1935, the applicant prays to
guash the order of appointment issued in favour of
Respondent No,4 and to direct the respondents to appoint
the applicant as Extra-Departmental Branch Post Master,
Saradhapur Branch Post Office,

24 Shortly stated, the case of the applicant is that

the father of the applicant while functioning as Extra=-
Departmental Branch Postmaster,Sarddhapur Branch Post offic‘
died on 15.4.1983, Due to the illness of the applicant's
father, the applicant was at times discharging the duties

of the Extra-Departmental Branch Post Master of the said
/N,



™

Post Office, The applicant had applied for appointment on
compassionate grounds and vide letter dated 5,8,1988 he
was informed that the Rules do not permit for his appoint-
ment on compassionate grounds, In the meanwhile vide
judgment dated 18,1,1989 passed in 0.A,19 of 1989

thie Bench directed the Postal authorities to appoint

Shri Krupasindhu Mishra( the applicant in the said case)
as Extra-Departmental Branch Postmaster of Saradhapur
Branch Post Office and accordingly Shri Krupasindhu Mishra
was appointed. Hence this application with the aforesaid
prayer,

3s We have heard Mr,Aswini Kumar Misra, learned Senior
Standing Counsel (CAT) for the respondents and we have
perused the case records,

4, The specific direction Ai%;“?h the said judgment is

as followss

" We would direct the competent authority may
consider the appointment of the applicant(meaning %o
Krupasindhu Mishra) to the said Post Office (meaning
Saradhapur Branch Post Office)l™

In view of the specific direction the Postal authorities
have icsued an order of appointment in favour of Shri
Krupasindhu Mishra,.

Se This Bench is of opinion that it cannot supersede
the judgment passed by a Division Bench of this Tribunal,
Hence, we find no merit in this application which stands

dismissed leaving the parties to bear their own costs.
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